
IN THE CENTRAL ADM IN ISTRAT WE TRIBUNAL HYDERABPD BENCH 

AT HYDEI4ABPD 

O.A.No.485/93 	 Date of Order; 19.2.1994 

B.ThEEN: 

Mrs. K.N.breemathi Aithal 	 •. Applicant. 

A N D 
1. Union of India, 

Department of Telecommunications, 
Central Secretariat, 
New Delhi rep, by its 
Secretary. 

The Gief General Manager, 
Telecommunications, 	 - 
A.,P.Circle, 
Hyde rabad. 

Telecom District Engineer, 
Department of Telecommunications, 
Ananthapur. 	 - 	.. Respondents. •- 	 - 

Counsel for the Applicant 
	 MrJka  Satyanarayana 

Counsel for the Respondents 	., Mr.N.R.Devraj 

CORM: 

HON'BLE SHRI A.B.GORTHI : MEMBER (ADNN.). 
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pa gds 	" 
- 	 2P4Snt is the 	ow of rr K N .A, 

Aithal who,we'S working as a Junior Engineer at 1-tindupur 

LS1JbjViSional Office of TelecothmunicatiOns Department, 

died on 12.11.1989. The applicant passed S;S.L.C. and 

her marriage took place in the year 1972. All along,.the 

applicant lived with her husband upon whom shetotal1y 

dependant. Her claim 4n this application ip for an 
appointment on compassionate grounds. 

Mag beard learned counsel for both the 

parties4t is seen from the enclosures annexed to the 

application that another lady named Smt.K.Padmavathi 

is also claiming terminal benefits on the death of 

Sri K.N.A.&ithal. However, from a representation made 

by the applicant addressed to the Chief General Manager 

dated 15.7.92)it is seen that the applicant was 
L4,tL 2 

some payments14*were due to her on the death of her 

husband. If that be so and if the respondents are 

satisfied that the applicant is the legally wedded 

com
ku 	

passionate ground requires to be considered by the 

respondents. 

in view of the above we direct the respondents 

to take into consideration the various facts stated by 

the applicant in her representation dated 15.7.92 as 

also in this GA and consider her case for appointment on 

on compassionate grOundsin accordance with the extant 

inStrition$. The application is thus allowed without 

any order as to costs. 

Member (Adrnn.) 

Dated: 18th Februa, 1994 	 1 
(Dictated in Open court) 
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TYPED BY 	 CO!vflRED BY 

CHECKED BY 	 APPROVED BY 

TPE CEJT AL. 	ISTRTTIVE TRIBTrL 
JR.L1±D JE c: AT HYDERABAD 

'TIJEPON'TLE ik.JUTCE 't.4ELADRI RAO 
- 	 VICE.. NAIRMJU'J 

TI-iL HDc'$LE .J1.,E0GORTj- 	;14EMI3ER(A) 

TEE 1IONYI3LE ra.T 

THE EC5' BEE MR. R 

NDhA5EIJII4R REDbY 
ME12ER(JIJa) , 

3AiJ ; 
(Aini) 

Dated. 9-L-1994. 

M.A./R.A/C.A. Nb.. 

O.A.o. 	 93 
T.A.No, 	- 	(W.P,No. 	) 

Adnc\ted and Interim Directions 
issueM  

Allowed. 

Disposed ofwith directions. 

Ak ::::::4 withdrrttQ\ 
Dismissedor Zefault. 	 3. 
Rejected/Jdeed. 

No order as to costs 	tsoc 




